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CENTAL AMINI STRATIVE TRIUNL 

CACUIT,A ENH 

Date of 

?resent : 
/ 

Hon'lele Mr. U.P. Singh, Mminjstratjve Mernóer 

Hon'ieyc. Nityanan a  ?rusty, Juöicial Merier 

Kaj al Kumar Ch.wáhury 	Applicant 

-VS- 

Union g Ináia (Telecom) & 2 rs. Re.peraents 

ir the applicnt 	None 

Por the resp.njentg s Mg. K. Banerjee, Counsel 

Even on second call l.Ceunse1 for the applicant 

is not present. The applicant is also not present in person. 

L4. Coung1 for the re3p.nentg is present. 

2. r.m perul of the file it is clear, that nrie 
appeared on behalf of the applicant on the last 6 cenecutive 
Occasions. It is thus clear that the applicant is... n•t 	'. 
interestej to pr.secute this case. 

3. 	In view .f the 	ve .th the MA afl. A are 
áisrnissej for def ault._ 

2. .Singh, 	1 
Ami 

Nityan 


